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MA-373/2004
0A--2696/2002

Present:; None for original applicant.

Shri D_S_Mahendur counsel of the original
respondents.

Hc!ard bnri D_b_ Mahendru, learned counsel for

petitioner/or-iginal respondents„

fhe present MA is seeking extension of time

abount 12 weeks to comply with the-. Tribunal's
order dated 21.10.2002 in OA-2696/2002. The learned
counsel invited attention to a letter dated 15.1,2004

f Htinexure N-I^and stated that the sanction/for grant\  / w . . WH u- I- I i W c;' w. I I 'w- u Js "w" i"! /

of iiigner pay scale. Learned counsel further state

tnat this Tribunal had earlier extended the time upto

ol_1.2004„ However., there has been some delay in

implementation of the order because of filing of
.  , ^ - . . .. . 'con tempL petition initially by the applicant^on

account of administrative dealy thereof^^ Learned

counsel informs that actual benefit to th'e applicant'-s

is likely to be extended very sLortl-y.

Notice on MA was issued to the original

applicants but no representation has been made on

their behalf.

■o lifc

r\ r<- rs r-



T h e a p p 1 i c a n t / o r i g i n a 1 r gp o n d e n t ^ g r a n t e J

further time to implement the order of this Tribunal

before 20„4.,2004. MA~37S/2004 stands dipoed of

accordingly
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